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-Applicant

union of India,

Through sscratary,
Ministry of Defence,
south Block, New Delhi.

controliser of Defencs Accounts,

Ministry of Defence,
Meerut cantt, Meerut.

3
reeding Stud, nabu Garh,
Ghaziaba (U.P.)

r 1
+ & Veterinary COrps Records, 4
ox No.1t1t, Mearut Cantt. f

-Respondents

CRDER_(By Circulation)

Vv.K. Majotra, Member_ (A)

This application has been moved for review of
der * dated 1.6.2001 in OA No. 2103/2000. It is
ated <that wherseas there is a vacancy of Grade-1I
iver against which ths applicant should have been
nsidered, the OA has been dismissed. We find that
der in OA—2103/2000 was passad on 30.5.2001 and not

1,6.2001. 1+ was found that "therse is only one

racancy in Gradse-1 and one in Grade-I1I in EBS Babugarh

it and the applicant being at ©Sr. No. 3 in

-uljen‘ority at EBS Babugarh, cannot be accommodated even




()

: (2)
in Grade-II". Thus, ths claim of the applicant is not
based on facts. There 1is no merit in the Review

Application and the same is dismissed, in circulation.

firegeh”

| C\/\x«{t’
(Kuldip Singh) {(v.K. Majotra)
Member (J)° Member (A)

CC.




